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This 'I,A, has been riled for amendment of the CUS8°  title 

in which liberty was granted by the Tribunal earlier and also for 

certain amendment in the original application. 

We have heard the submission of the ld Counsel for both 

the parties. Accordingly, M.A.  is allowed in part. Let the c'ause title 

be amended as per rule as prayed for in sub-pars (i) of pars-S of 

the (l.A and as regards the amendment of the Original Application, 

the applicant is given liberty to file a separate Supp efTntary 

pet.Citionas ar rules, No Order is Pa:sed as osts, 


